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CA No. 274/2009

P.N. Jatti, Counsel for applicant.
ir. R.G. Gupta, Counsel for respondents.

The applicant has filed this 0A thereby
chailenging the order dated 05.03.2009 whereby the
appiicant was not awarded 2. marks relating to
question No. 3-k-11 and 3(kha} -3, which was found
to be correct. Due to this fact, the appiicant could not
Qualify the selection test as he has obtained 58 marks
instead of 60 marks in the eXamination. This order
was challenged by the applicant in this OA. Pursuant
to the interim direction issued by this Tribunal vide
order dated 10.07/2009, the matter was re-examinad
by the respondents and the applicant was awarded 2
bonus marks. Thus the applicant has obtaiged 60
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marks aguregdaie in tne seiection,

In view of this subseguent developrment, the
applicant has been awarded 2 bonus marks and he -
has obtained 60 marks and gualified the exXamination,

the present OA has become infructuous

In view of what has been stated above, the
present OA does not  survives - ow,  which s
accordingly disposed of with no order as to costs.
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